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1 
Now, again, he referred to the explanation 

in the Notes on Clauses where it is said that 
the liability of the donee is limited to the 
amount of gift received by him. The criticism 
does not arise out of the provisions of the Bill 
itself, but out of the explanation that has been 
given. Now, the explanation has been given 
for the convenience of Members and anybody 
who wants to understand the implication of 
this. It does not in any way affect the 
provisions as they are put in the Bill itself. 
Therefore, there should be no cause for 
misunderstanding. 

With  these words    once    again I 
express my gratitude to Members of 
the House for giving their support to 
this Bill. 

MR. CHAIRMAN:   The question is: 

"That the Bill further to amend the Gift-
tax Act, 1958, as passed by the Lok Sabha, 
be taken into consideration." 

The motion was adopted. 

MR. CHAIRMAN; We shall now take up 
the clause by clause consideration of the Bill. 
There are no amendments. 

Clauses 2 to 36 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title toere added to the Bill. 

SHRIMATI TARKESHWARI SINHA: Sir 1 
move: 

"That the Bill be returned." 

The question was put and the motion was 
adopted. 

THE TAXATION  LAWS     (AMEND-
MENT)  BILL,  1962 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
T.viijrESHWARi SINHA) : Mr. Chairman, I 
move: 

"That the Bill further to amend the 
Income-tax Act, 1961 and the Wealth-tax 
Act, 1957, as passed by the Lok Sabha, be 
taken into consideration." 

As the House is aware, Government have 
instituted the National Defence Fund and have 
issued the National Defence Bond, the Gold 
Bond and various small savings certificates in 
the context of the present emergency. The 
purpose is to mobilise the nation's resources 
for financing the country'» defence efforts. In 
order to encourage donations to the National 
Defence Fund and subscriptions to the 
National Defence Bonds and Gold Bonds by 
the tax-paying section of the people, the 
Government have also, announced certain tax 
concessions for persons making the donations 
and subscriptions. 

[THE DEPUTY CHAIRMAN in the Chair] 

The object of the Bill under consideration is to 
amend the relevant provisions of the Income-
tax Act, 1961 and the Wealth-tax Act, 1957, to 
provide for these reliefs and concessions. The 
Gold Bonds are designed to secure more 
purposes than 12 NOON one. In the first place 
the national wealth in the form of idle gold 
when received against the issue of Bonds will 
be of immense utility to the Government 
specially at a time of crisis because it will 
provide a good Dase for foreign exchange. 
Another very important object of issuing Gold 
Bonds is to create conditions in which people 
may be weaned away from the habit of in-
vesting their money in an unproductive thing 
like gold, and we want that the high internal 
price of gold which acts as an inducement to 
the smugglers to make large profits at the ex-
pense of the nation's internal as well as 
external foreign exchange resources may be 
reduced. The Government could not of course 
offer a price higher than the international price 
of than the international    price of Ra. 
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62-50 nP per tola for the gold and the gold 
ornaments offered as    subscriptions against 
these Bonds, and therefore, we have limited the 
price of that Bond to Rs. 62-50 nP for one tola   
of gold.    But we have offered this price to 
enable people to have a good return from their 
investment, and therefore the interest thereon    
has been fixed at the liberal rate of 6 1|2 per 
cent. The interest is also payable half-yearly 
and the Bonds are easily transferable.   To 
provide     a further    encouragement to people  
to invest    in these Bonds it was also    
announced that no tax will be charged on 
capital gains arising from the purchase and sale 
of these Bonds, and also that the persons 
holding them would    be exempted from 
wealth-tax on the value of these Bonds.   
Accordingly, it     is proposed to amend the 
definition    of the term  "capital asset"     in  
section 2(14) of the Income-tax Act so as to 
exclude Gold Bonds from the category of 
capital asset.   The effect of this will be that 
any capital   gains or   losse« arising from 
transactions in Gold Bonds shall be left out of 
account in computing the income liable to tax. 
Further, for exempting the persons holding 
Gold Bonds from wealth-tax, it is proposed to 
amend section 5 of    the YTelth-tax Act,  1957,  
so as to bring Gold Bonds within  the category     
of exempted assets. 

As hon. Members are aware, it was 
announced by the Government that the 
donors to the National Defence Fund would 
be entitled to rebate of tax on donations to the 
Fund in the same manner as was available 
under the Income-tax Act, 1961, in respect of 
donations to charitable institutions, funds, 
etc. Accordingly, it is proposed to amend 
section 88 of the Income-tax Act so as to 
provide especially that sums paid to the 
National Defence Fund shall also qualify for 
the rebate. 

Under the existing provisions of the law 
donations to charitable institutions, funds, 
etc. qualifying for rebate of tax are subject 
to a ceiling limit of 10 per cent, of the total 
in- 
979 RS—2. 

come or Rs. 2 lakhs whichever is lower. 
These limits will however have the effect of 
restricting the donations to the National 
Defence Fund, A further amendment to 
section 88 of the Income-tax Act is therefore 
proposed to be made to provide that sums 
paid as donations to the National Defence 
Fund shall not be taken into account in 
applying1 these limits. Other donations will 
of course con-tinue to be subject to the 
existing limits. 

The Income-tax Act requires    that tax should 
be deducted at source from payment of interest 
on securities. So, in the ordinary course 
interest    paid on the National Defence Bonds    
and Gold Bonds would be    received    by the 
subscribers    after    the deduction of tax at 
source.   The owners of these Bonds would °* 
course be    credited with such tax at the time 
of th© regular       assessment.       
Alternatively, persons with    small incomes    
which will not attract tax can get    certificates 
of exemption enabling them to receive interest 
on securities without deduction of tax at 
source.   However, in order to make the issue 
of Bonds attractive for persons  with small in-
comes, it is proposed to do away with the  
procedure   for  obtaining   exemption 
certificates   and to make   the interest 
payments without    any deduction of tax at 
source in the case    of National Defence 
Bonds. This concession will be available only 
to individuals resident in India.   Further, the 
same concession will be available   in case of 
Indian residents in respect of interest paid on 
the Gold Bonds provided that the nominal 
value   of the Bonds held by such persons does   
not 

exceed Rs. 10,000. 

Madam, I move. 

The question was proposed, 

SHHI BHUPESH GUPTA (West Bengal): 
Madam Deputy Chairman, this Bill is 
important in its significance and it is a 
matter which ought to be discussed in the 
larger context 
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situation, the emergency through which we 
are passing. I am in agreement with the 
Government when the Government tries to 
attract the gold hoards lying with the rich by 
offering them Gold Bonds or other bonds. I 
think we should have done it much earlier if 
only to find the resources for our Five Year 
Plans. For the last seven or eight years we 
have been pressing the Government that this 
system of Gold Bonds should be introduced 
in order to attract gold for the resources of the 
Plan. Our suggestions at that time were 
rejected almost out of hand by the 
Government on the plea that it would not be 
feasible to implement such a policy. Other 
arguments were also advanced. 

In our country today according to the 
reckoning of the Government itself we have 
got gold worth Rs. 4,000 crores at domestic 
prices and about a little less than Rs. 2,000 
crores worth at international prices. It is also 
said by the Government that quite a sizeable 
chunk of this gold is held in bullion. Now, 
when we have a situation of this kind, 
naturally, we should concentrate our efforts on 
how to get at the bullion which is lying with 
the rich or the bullion hoarders in our country. 
If for that reason bonds are issued even at 
some premium, we are in favour of it beeause 
these people who are hoarding gold illegally 
or in blackmarket or black gold—gold is 
never black, it is *s bright as our very people 
here, it is never black; at least this black gold, 
not the description of it but the manner in 
which it is held—will bring it out, and those 
bullion holders will have the advantage of 
legalising what is llegally held by them. 
Therefore, there will be an incentive on their 
part to disgorge the gold and take Gold Bonds 
from the Government. We would not mind it 
even if this black gold comes into the open and 
is allowed to be legalised in this manner 
against Gold Bonds. But the trouble is that we 
are not getting much.   Why? 

That should have been explained a little here. 
We have been through the emergency for 
nearly two mo: now or for a month and a half. 
We have seen how the middle class people 
and the poorer sections of the community 
have offered their gold ornaments and other 
things in order to augment the National 
Defence Fund. All credit to them, all glory to 
them. That only shows their patriotism and 
their spirit of sacrifice. But can we say this 
thing about the rich people who have plenty 
of gold in their possession? We have got, I 
think, nearly five hundred princes in our 
country. And if you include the princesses 
also, the number will be much bigger. And it 
is well known that they have got plenty of 
gold. What has happened to that gold? Where 
is it lying? Why is it not coming forward and 
being made over to the National Defence 
Fund? What is the mechanism by which we 
are going to attract it? Am I to understand that 
the mere issuance of Gold Bonds will attract 
the gold that is lying with the princes? I have 
my doubts. At least, experience shows that we 
are not going to get the gold in this manner. 
The other day I read in the papers that the 
Darbhanga House has offered 15 maunds of 
gold to the National Defence Fund. I should 
like the hon. Minister who comes from that 
region to tell us whether it is true. If it is true, 
ir> what form has it been offered? Is it an 
outright donation to the National Defence 
Fund? If it is so, I certainly congratulate those 
people who have done it. If it is not, then, are 
we to issue Gold Bonds against this donation?  
I should like to know. 

But here I am concerned with this case for 
another reason. The Maharajah of Darbhanga 
was a Member of this House. He was only a 
landlord. He was not the ruler of a princely 
state, so to say. He was undoubtedly one of 
the biggest zamindars of our country. And if 
out of that House wer could get 15 maunds of 
gold m thi« manner—if it is true—or even a 
little less, you can imagine how much gold 
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we can get from the palaces of Gwa-lior, 
Jaipur and various other States, how much 
gold we can get from the King Kothi in 
Hyderabad from where my friend, Mr. 
Akbar Ali Khan, comes. I do not know 
whether in any single household in the 
whole world you can discover so much gold 
as you can easily get in the King" Kothi of 
Hyderabad. What about that gold? When I 
was in Europe once, I wa; told a story about 
the Nizam's £old and other wealth. As you 
know these stories spread all over the Con-
tinent. I was told that once the Nizar.i was 
reported to have invited a French expert and 
economist to help h:m in assessing his 
wealth and gold in h-s palace. The 
gentleman worked then-for some time and 
then the Nizam asked him, "How long will 
you take to give a correct assessment of the 
gold and other forms of wealth that I have 
h1 my palace?" The French expert said, "I 
will take six months t:> do so." And then 
the Nizam asked him, "Very weil, how 
much pay would you require for it?" The 
French expert said, "Well, it will be about 
Rs. 3,000 to Rs. 4 000." He quoted ?ome 
equivalent figure in francs. Then the Nizam 
said, "I cannot afford it." This story was  
spreading. 

SHRI DAHYABHAl V. PATEL 
(Gujarat): That shows what a poor man he 
is. 

SHRI BHUPESH GUPTA: Yes, he could 
not afford it. In order to asse:-i his gold it 
would take an expert from France six months 
but he would not be in a position to afford 
the salary of Rs. 3,000 for six months. Now, 
this story may or may not be true But such 
stories about the Nizam were spreading even 
in the Continent of Europe. I heard it actually 
in a socialist country, in Rumania. Well, 
people make enquiries, they ask, "You have 
gol such rich people in your country." I say 
that there is not a single man in this world 
today in whose household you can find so 
much gold as you can easily do in the 
Nizam's palace. 1 May I ask the Finance 
Mir'ster or the 

(lovernment ol India' "What abouc mat gold?" 
The poor have given as much as they can, they 
will continue to give as much they can, and 
we did not deliver lectures to them no: issue 
Bonds to them. In fact, they were not waiting 
for the Bonds to be issued. They brought in 
their gold the moment the call of the nation 
went to them. But what about the^e rich 
sections of the people, the Indian princes to 
begin with, the Nizam of Hyderabad, the 
Maharajah of Mysore, the Maharajah of Jaipur 
who is a Member of this House and the gra-
cious lady who is a Member of another House 
and the other people? There are many of them, 
many of them get privy purses of Rs. 10 lakhs 
and more. But I am not concerned with it now. 
They are very rich people, fabulously rich. 
Everybody knows that they have got plenty of 
gold. How do we get it? I think if we get the 
Nizam's gold, we can meet a go:d part of our 
foreign exchange requirements from that one 
stock alone. If they were to issue the stock that 
is lying with the Mysore Maharajah or in the 
palaces of Gwalior, Jaipur, Bikaner, Patiala 
and so en, I think we can solve practically the 
wVuIe problem. At least, for the time being, 
there would not be difficulty about it. But we 
are not getting it. Therefore, I have my doubts 
as to how much gold we can get in that way. 

Then, we have got the millionaires in our 
country. I am told by people, by 
knowledgeable people, that there is plenty of 
gold in Calcutta held in bullion. How are we 
to get that gold? This is the problem to be 
thought of. I do not think that you are going to 
get that merely by the attraction of the Gold 
Bonds. You have to do certain other things in 
order to get such gold and I think the 
Government should consider such measures, 
effective measures, as to tap that gold. If I 
were in the position of the Government today, 
faced with a national emergency of the sort 
we are having, and faced with a crisis in 
foreign exchange resources, I would have 
called 
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princes, on pain    of five years' rigorous 
imprisonment,    to declare the gold they hold. 
I    know that our princes are very gallant peo-
ple.   But they would not    normally like to go 
to jail. That is meant for us. If I were to issue a 
notification under the Defence of India Rules 
or an order naming, say, twenty    princes at    
the top, the Nizam of Hyderabad and   so on, 
asking them to declare their gold within fifteen 
days from the date   of the notification and that 
any non-compliance with this order or any    
misstatement will be met with    rigorous 
imprisonment which may not be less than five 
years but may even extend, and with fine, 
both, I am sure that the Nizam of Hyderabad, 
courageous that he is, will be thinking of 
making    a declaration.    Certainly^   he    will 
be consulting his lawyers. He has to make 
some declaration.    He    cannot    keep quiet, 
he will have to say that he has got some gold.    
He simply cannot say that he has no gold.    
And there    he may make    an understatement    
after making all the arrangements that   he can 
make in the family, but he has to declare, and 
that will not be ten tolas of pold or five tolas or 
seven or eight or twenty tolas of gold, that 
would be a very substantial amount. Now, 
imagine.   If  we  can force  a  declaration on 
the part of the princes and other rich  people  
of  their  huge  and  fabulous holdings in gold, 
we are at once in a position to tap it either as a 
compulsory loan against  bonds or otherwise  
as loans.   Unless     we do     this thing, what 
is the use of saying   this thing? Therefore, I 
say that in so far as the attempt on  the  part  of 
Government is concerned, it is good but you 
are by-passing the real    hoards where the 
gold is lying, and the task of the Government 
is to tap this gold. And I think we can get 
plenty of gold in that way.    It is no good 
trying to go after, for instance, the middle 
class women.    Well, they have got a pair or 
two.   You  can take  them. They will give 
voluntarily when they feel    like that.   In fact 
they have given.    But that way you will not 
be augmenting 

our financial resources very much because the 
gold held by them in the first place is very 
meagre, and secondly, part of the gold is held 
by them as a protection against misfortune 
and bad days. That is how it is held. 
Therefore, Madam Deputy Chairman, certain 
rethinking here is called for. 

As far as the wealth-tax is concerned, 
exemption is being given in income-tax and 
others. Give it, I am not opposed to exemption 
being given in respect of donations that are 
made to the National Defence Fund. But what 
about raising the tax in the upper income 
brackets, in the highest income brackets? 
When the war started in England we saw how 
the British Government, Conservative and 
Tory Government, came out with a taxation 
measure in the highest income brackets, which 
yielded 19 shillings 6 pence per pound. What 
about our country? Why must we not step up 
the tax in the highest income brackets? The 
multi-millionaires should be taxed more. Tax 
exemption, give by all means for the donations 
they make to the country. But from their 
accumulations we get more money and we can 
get it only by contriving effective fiscal 
measures, and therefore we want taxation to be 
raised as far as the big people at the top are 
concerned. It is done in times like this. Why 
should it not be done? Exemptions of course 
will attract donations and donations will come, 
but donations are not very big as far as the big 
people are concerned. There is a tendency in 
the country today— that is unfortunate—to 
treat the donations that are coming from the 
middle class in the same way as the donations 
that are coming from the multi-millionaire 
class. I am opposed to it. Our middle class 
donations embody the spirit of sacrifice, but 
the donations that are coming from the upper 
class, from the multi-millionaire class, are a 
mere pittance. The other day I saw a 
Maharajah making a donation of Rs. 50,000, 
and when I looked up as to how much he was 
getting as privy 
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purse,  I  found  he got  over  Rs.     10   1 Jakhs 
or Rs, 17 lakhs, at least some-   j thing more 
than Rs. 10 lakhs anyhow,   j But are we to put 
them in the same category—this is  the  
donation which is given—and the Government 
employees and the workers who are making 
donations to the National Fund     out of their 
savings, which are not    even adequate enough 
to make both    ends meet?    No, we cannot do 
so.    Therefore,   Madam   Deputy   Chairman,   
we need a vigorous system of    taxation. There  
again,   well,   we   are   told   the Tatas are 
making donations, the Birlas are  making  
donations.      Well,  things are published in the 
newspapers.   We should not be carried away by    
this thing.     These   donations     are   being 
made  from   the  company      finances; 
shareholders' money is coming.   These 
donations  are   not  being  made—even *oug*n  
they  appear under the    title that the Tatas are 
making these donations—from their family 
fortunes. This point should be made absolutely 
clear. The impression is being created as if the   
donations   that  are  coming   from the house of 
Tatas are the donations from ftie family of 
Tatas, or from individual members of the Tata 
family. It is    a hoax.    These donations    are 
coming from the companies controlled by  the 
Tatas  of which  many  people are shoreholders, 
and these donations by no means represent 
What they   are giving  and  what  they  should     
have given.   This is the position.   Now how 
much  they   have   given?     A sum of Rs. 30 
lakhs.   How much fhey give in times  of  
elections? 

THE DEPUTY    CHAIRMAN:      You 
have    taken     very    nearly     twenty 
minutes. 

SHRI BHUPESH GUPTA: I am finishing. 
How much they give in elections? The Tatas 
gave to the Congress election fund, I believe, 
Rs. 25 lakhs. Well, I suppose the National 
Emergency is something of a bigger 
proposition than the Congress elections and 
they are giving Rs. 30 lakhs. Well, Mr. 
Oberoi is sitting here. He will tell us how 
much he spends in a bye-election or elections 
and how 

much   he   gives   to  the  National  Defence 
Fund.    (Interruptions.)   No, you have not.    I 
do not know    equation.. I just say that you 
being a frank and honourable man can    give us 
a good idea.    There should be some propor-
tion.     This is what I say. If I     had given to 
the Congress election    fund Rs. 15 lakhs out of 
my companies, why should I not give in the 
case of    the National  Emergency  at   least  
Rs.     1 crore?    Well,    the difference    is ob-
vious between the two needs.   That is why I 
say this should be thought of in  this manner.     
Therefore,    Madam D»puty Chairman,  we 
should  not  be taken in by these company 
donations. I would ask hon. Members to keep a 
watch on these donations and see how much of 
them is coming from the companies of which 
many are shareholders, and how much of them 
is coming from the families of those people 
who control these companies.   We should not 
be taken aback as far as the wealth-tax is 
concerned.    Give exemption by all means, but 
what about the wealth-tax? 

The other day, some time back,    I asked  a 
question of the Government as to how many 
were there in    the country whose wealth,    
movable and immovable, according to the    
wealth-"'tax authorities, was over Rs. 50 lakhs. 
Do you know the answer?  The answer was 102.   
In the Whole of the country this great 
Government has discovered only 102 people, 
for the purpose of the wealth-tax, whose wealth 
in cash and kind,  movable and     immovable,  
was over Rs. 50 lakhs.   I say, come to Calcutta 
and I would take you to    the Burra Bazar area, 
and you will find that  there are many     more     
people whose wealth is over this Rs. 50 lakhs 
and who should be taxed.   Therefore, evasion 
has  taken place on  a     large scale—everybody  
knows   it.     In  this House I would like to 
know how many are here whose wealth is over 
Rs. 50 lakhs.    Mr.  Oberoi can throw    some 
light on it.    I know it is very much more than 
102 in the whole country. Today, take the two 
Houses of Pa<ia-ment. I should like to know 
how many Members are here  whose wealth,  in 
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movable  and  immovable, is Rs. 50 lakhs 
and more.   Well, it will not be less than    .   
.    . 

THE DEPUTY CHAIRMAN:    There 
are several more speakers. 

SHRI    BHUPESH    GUPTA:    I   say 
there will be certainly more t'han    a dozen,  
certainly more than  a dozen, much more.   
Well, go to Birla family and catch hold of 
any boy of the Birla family and ask him and 
find out, in the name of God,  if you believe 
in God, how much wealth he has    got Each 
one of them is worth Rs.     50 lakhs  and  
more.     But in  the  whole country,      this     
Government,      Mrs. Tarkeshwari Sinha, 
with all her grace and majesty, discovers 
only 102   such people whose wealth is 
estimated    at Rs. 50 lakhs and more.    I 
think that we should be a little more 
intelligent, Madam Deputy Chairman.    
Therefore I say, keep these exemptions as 
much as you  like  for  the  donations  they 
make, but the task of the Government today 
in this National Emergency is to tap the 
resources, the gold that   is lying" with the 
princes, to begin with, the Nizam of 
Hyderabad,     and     the bullion-holders    
in the stock market, in the black market, and 
s° on, and also tap the resources from the 
wealthy sections of  the     community,     
those people who have been flourishing   on 
the Five Year plans with the support of the 
country.    Today the time has come  to call 
upon     them  to     make equitable and just 
sacrifices- -not nominal sacrifices in order 
to pull    wool over the eyes of the people 
and make it look as if they are making 
sacrifices. 

Therefore, Madam, I support this Bill in 
so far as it goes. Exemptions, I am 
prepared to give, but I would ask the 
Government today to rethink over the 
whole matter and know how to tap the 
resources in the country. We offer our 
advice, co-operation and suggestion in 
every way. Given the goodwill on their 
part, resolve on their part and given a part 
of the spirit the people have demonstrated 
over the past few weeks in    making 

voluntary donations for the cause of the 
country, I think we would be in a position to 
tap the resources from the wealthy sections of 
the community and augment in a substantial 
manner the National Defence Fund and the 
funds of the nation to meet the needs of the. 
nation. 

Thank you. 
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Pradesh): Madam Deputy Chairman, I 
welcome this Bill. This is a very short Bill but 
at the same time a most important Bill. It 
envisages certain concessions in the wealth-
tax as well as income-tax. It gives exemption 
for Gold Bonds in: wealth-tax assessments and 
it gives certain concessions regarding Capital 
Gains-tax in Income-tax returns. It also gives a 
rebate on donations given in the National De-
fence Fund. It also gives concessions at the 
source where interest accrues on Defence 
Bonds or Certificates. These concessions are 
really helpful and they encourage people to 
donate more in this emergency. But I have got 
my own apprehensions whether these 
concessions will at all attract more donations. 
The reason is that the midddle class people 
and the poor people have donated their last 
penny, if I may say so, but the response from 
higher-ups, from those who have got large 
concentration of wealth, is not very 
encouraging. 

Madam, I come from a State which 
probably has the largest concentration of 
maharajahs and ex-maharajahas; it is a 
residuary province, in fact, where there were 
so many big maharajahs. These big States 
have combined together. But I have not read 
or learnt that these maharajahs have given 
anything worth their name or their property. 
For example, Gwalior has announced a 
donation of Rs. 1 lakh while it is understood 
that the total wealth of Scindias exceeds Rs. 
100 crores or even! more, if I am not wrong. 
In Uhe context of this emergency Rs. 1 lakh is 
nothing. When a worker getting Rs. 2j- or Rs. 
3|- a day makes a donation of a hundred 
rupees, a maharajah or an ex-maharajah or an 
ex-ruling house gives only Rs. 1 lakh, when 
their total wealth may be more than Rs. 100 
crores. Similar is the case with Indore. They 
have also paid Rs. 1 lakh only whereas he gets 
Rs. 15 lakhs as his privy purse and their 
private wealth may be still more. 

Similarly, I have not heard °* the smaller 
States like    Rajgir and Nar- 

singhgarh houses giving anything. My 
submission is that though concessions are 
given by the Government, still they are not 
going to attract the big people or the very 
moniad people. 

This is as far as cash contribution is 
concerned. The condition as regards gold is 
still pitiable. I have not heard or read anything 
about any of these houses giving any gold so 
far. Gwalior and Indore have, of course, 
contributed a certain amount of gold— I think 
a few hundred tolas I do not know. Gwalior 
has contributed about a hundred tolas or a 
thousand tolas, I do not know. But they are 
famous for their concentration in gold also. 
Gwalior is very well-known. And if I am not 
wrong, Gwalior comes next to Nizam so far as 
gold hoardings are concerned. Therefore, I say 
that these concessions are not going to weigh 
or* those who have immense wealth or 
immense amount of gold with them. However, 
the Government must try. This emergency is a 
blessing in disguise and the Government must 
take the fullest advantage of this emergency. 
They sould tap all resources. They should 
provide all incentives. But if there is need, I 
would submit that the Government should not 
hesitate to take more drastic action and more 
drastic measures to bring out gold from these 
hoarding places. Gold plays a very important 
part in our life. It plays both ways. It is a 
commodity which is badly required for our 
national defence or foreign exchange because 
against gold only we can purchase equipment, 
arms, etc., from fereign countries. Therefore, 
gold is absolutely necessary in the national 
emergency. First, there was no regular 
assessment but the ex-Finance Minister, Mr. 
C. D. Deshmukk, had said that about Rs. 4,000 
crores worth of gold may be hidden in this 
country. Even if half of it is unearned and 
taken into use for our national defence, much 
will be gained. But it is viery doubtful whether 
the Government is able to lay its   hands 
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on this hoarded gold.    Secondly, gold has 
some    sentimental    and religious value 
also and the people should be persuaded to 
part with gold.    Fortu-natly enough the 
common    man    has given his gold but 
those who are in the upper strata of the 
society have refrained.     Even  now  they  
are prepared  to pay their cash  contribution 
but  are  not     prepared to  part with their 
gold ornaments.     So something should be 
done with regard to these people also.    
Apart from the higher-ups, there are the 
middle class people also who have    
immense    gold with them.   It is with them 
only for sentimental reasons    and  to some  
extent because  of religious     sentiment 
also. Against any future     emergency they 
are keeping this gold with them. Such people   
also   should  be   persuaded  to part with 
their gold lying with them without any real 
purpose.    The Government     tried  to bring     
down  the prices of gold in this country and 
for some time     we saw    that the  gold 
prices  came  down and there was  a crash in 
the gold market but again we find a tendency 
for a rise in the price of gold.   The going 
down of the price of goM must have caused 
crisis to many   institutions.   If I may quote 
an example, in one of the credit cooperative 
societies over which I was presiding, the 
whole amount of that society  of about     Rs.   
10 lakhs  was advanced against gold at Rs. 
125 per tola     and now    there is a problem 
before that   society   as   to   how   to realize 
the value.    Many middle-class people are 
involved but even then I will not suggest that 
the Government should not take steps to 
bring down the gold prices.    Even if such 
crises 

happen in certain societies the Government 
should not hesitate to take more steps to 
bring down the gold price*. If I may 
suggest, the Government should take 
measures like making it illegal to keen 
above a certain limit. A limit should be put 
and over that limit it should be an offence 
to keep gold in one's possession. 

About smuggling it is said that last year gold 
worth Rs. 2,200 lakhs was smuggled  into  this  
country  and  this year also    it is reported    that 
gold worth Rs. 1,116 lakhs has been smuggled.     
Such  a  huge     drain     on our resources    
should  be  seriously taken into consideration 
and the Government should take stringent 
action against it. I submit that the Government 
should take action against forward contracts. I  
know  that  transactions  in forward gold 
contracts have been banned   but the 
Government should also stop gold transactions.     
There     should     be   a licensing system and 
the shopkeepers should be given licences and 
regulated gold  transactions  should  be  
allowed. If these measures are taken, I have no 
doubt that the Government will- be able  to  
control     smuggling   and  the anti-social 
activities in gold and they will  also be able to 
control  the rise in the prices. 

In the end I would submit that although the 
Government's intentions are very good and 
laudable—and they are welcome—it is very 
doubtful whether by giving these concessions, 
the Government would be able to attract the 
richer sections of the community. As has been 
pointed out, these concessions are really 
advantageous to the monied classes. They are 
not going to benefit very much the poor 
sections because they do not come within that 
limit. It might be advantageous to certain 
sections of the middle-classes, but on the 
whole, it is going to benefit the richer classes. 
But the richer sections, I am afraid, are not 
going to co-operate with the Government and 
therefore the Government should try to take 
more steps so that this section also cooperates 
and if necessary there should be some legal 
action or penal action also to bring out this 
gold which is very essential at this time, 
particularly for the defence of the country. 

SHRI MOHAN LAL SAKSENA 
(Nominated): Madam, while I welcome the 
Bill, I do not think that it 
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[Shri Mohan Lai Saksena.] is likely to 
serve the purpose for which it has been 
brought forward. Before proceeding further, I 
would like to have information on two or 
three points. Firstly, what was the total 
amount expected under this scheme of Gold 
Bonds when this was announced. Personally I 
have been of the view from the very beginning 
that it was not likely to appeal to the people to 
put in their gold. Besides whether I am wrong 
or right in my surmise or forecast, I would 
like to know what was the expectation of the 
Government when the scheme was announced 
and how much money has been subscribed or 
how much gold has been put in under this 
scheme. I know that the Finance Minister has 
been going about the country and in one of the 
speeches in Bombay he threatened to faring it 
down further but that does not mean that he 
will be able to get more gold under this 
scheme because of the reduction in price. 

SHRI K. SANTHANAM (Madras): It has 
increased now. 

SHRI MOHAN LAL SAKSENA: It is 
increasing but even if you succeed in reducing 
it, even below the international market value, 
even then you cannot compel the people to 
invest their gold in the Gold Bonds, for two 
reasons. Firstly, if people put their gold in the 
Bonds, it will not be gold that they will get 
back. They will get back only money and you 
know the value of the rupee is bound to depre-
ciate because of inflation. If under •some 
scheme they could be assured that if they put 
in 5 tolas of gold today, they would get 5 tolas 
after 10 years or after the emergency, then I 
am sure more people will be induced to part 
with their gold under the scheme. I am not a 
financier nor an economist but thinking from 
a layman's point of view, if I can get gold now 
for meeting the emergency, there should not 
be any difficulty later on, say after the 
emergency is over, even if I have to purchase 
or get gold from abroad.   There should not be 
any diffi- 

culty in returning the gold to the person who 
gives his gold today, but under this scheme, 
whether we reduce the price or not, we are not 
likely to get the gold from the people. They 
are gold-minded and we know that life-long 
habits are not changed overnight. There are so 
many laws. We have made certain acts 
punishable offences but we know how they 
are defied and we are not able to enforce even 
in the matter of Child Marriage Act. I know 
how many child marriages are going on even 
now though the Act has been in force for a 
number of years. Similarly, there is the ques-
tion of prohibition, and there are others also. 
So I suggest that we have to devise ways and 
means by which we may be able to attract 
gold to the government coffers. How to do it? 
After all, the Government wants gold and we 
must get more gold. How to do it is the 
question. There are two categories of gold, 
one legitimately acquired and the other 
smuggled. I would like to have an idea of how 
much smuggled gold is there in the country. 
The Government should have some idea of 
that, because during the last three or four years 
they have been seizing certain quantities of 
smuggled gold and from that they should have 
some idea of how much smuggled gold is 
there in the country. 

Then again there is the gold that is widely 
spread. There is the gold with the princes and 
others. So while framing the scheme we 
should try to attract gold that is with the 
princes and also gold from persons who have 
invested some of their wealth in gold to 
provide for emergencies because they think it 
is safe. There are two ways in which you can 
do it. You can persuade the people to 
willingly part with the gold. For instance, you 
can do so with the princes. I know the British 
had their own way of dealing with the princes. 
They dealt with them individually. They gave 
the princes certain assurances about the safety 
of the money and the return from it, and the 
princes then willingly invested their wealth 
either to get the good- 
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will of the Government or from some other 
consideration. Anyway, 'they did invest their 
wealth for the sake of earning interest. Now, 
what is the chief anxiety of the princes? They 
want to be quite sure that their successors and 
dependants are adequately provided for and 
are not in difficulties. Can't we evolve some 
scheme by which we can get gold from them 
and in lieu give them the assurance of a certain 
minimum return on their investment? For 
instance, we have got so many state projects in 
which we are not allowing the public to 
participate. But we can on special terms allow 
certain categories of persons like princes who 
pay in gold, to have some interest in them so 
that they may be assured of a certain return. 
We may have a housing colony wherein the 
return can be guaranteed. For instance, if you 
want to get money from a particular prince, he 
can be pursuaded to make investment in that 
particular State or area and we can persuade 
the prince or that person, who gives a certain 
quantity of gold, to invest in that project. 

The other way is to make the people 
declare how much gold they have. Under the 
Emergency Act those holding more than a 
certain quantity of gold should be made to 
declare and if they do not declare by a certain 
period, or if they are found to be in possession 
of gold more than what they had declared, 
then they should be liable to punishment. I 
think under such a scheme much of the gold 
might be declared. I know that in Pakistan 
when they wanted to bring out the black-
market money under an emergency measure, 
they wanted the people to declare and you 
will be glad to know that they got about Rs. 
853 crores or so—I don't remember the exact 
sum—and this underground money was 
declared. I am sure if some such scheme is 
devised in India, we can get much more. You 
have got the Prize Bond Scheme, but you 
have not been able to get more than a few 
crores under this scheme. I think the time has 
come when we should take advantage of the 
present 

emergency and require the people to declare 
how much gold they have got. You can issue 
Gold Bonds and premium bonds 
simultaneously. You can have premium bonds 
and whatever money is invested in them you 
must not go into the sources of that money. 
After that the people must declare if they have 
any more money, as they did in Pakistan, and 
for whatever they conceal, they should be 
liable to prosecution. 1 think that in that way 
we can get a lot of underground money in 
India just now, at least a« much as they got in 
Pakistan. 

Another way to get gold is to issue gold 
certificates. Instead . of Gold Bonds, issue 
gold certificates and by that method you can 
attract even those who have got small 
quantities of gold. If they have say, 10 or 20 
tolas of gold, they will invest it in these certi-
ficates as they would be sure of getting back 
their gold after, say, 5 or 10 years or whatever 
period you may fix for the period of the 
emergency. By having one uniform scheme 
you cannot attract the gold or the underground 
money with the people. There is much 
underground money and gold in the country. 
But for bringing this out, besides adopting 
stringent measures, we shall have to give 
sufficient inducement to the people. You must 
also take advantage of the present emergency 
to make laws or rules to see that the people 
are compelled or forced to declare whatever 
gold or underground money they have got. 

I would also like the hon. Deputy Minister 
of Finance to tell me what steps are being 
taken to realise the arrears of income-tax, 
sales-tax 'and excise duty which are still due 
to the Government. I know that in the Audit 
Report for 1960-61 the amcfunt mentioned 
was about Rs. 253 crores. When we are 
making efforts to get small collections, when 
the people are giving donations in cash and 
kind, why should not these persons, who 
legally owe the Government such a huge 
amount, be made to pay? I think the help of 
the    people should 
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be taken in this matter and collections made 
because we do want more money. Instead of 
making efforts to realise the arrears which 
amount to crores, in my State they want to 
abolish prohibition and get Rs, 80 lakhs or 
thereabout. They want also to impose a farm 
tax in order to get Rs. 1% crores. Well, in the 
city of Kanpur alone the arrears amount to Rs. 
10 or Rs. 12 crores. Why should not steps, be 
taken to get that money? Why should not 
effective steps be taken to realise that money? 
The persons who are in arrears are there and 
their names should be published. Just as you 
publish the names of the donors now, you 
must also publish the names of the people 
who are hi arrears and are not even in this 
time of emergency, prepared to pay the 
legitimate dues of the Government. If the 
Government takes necessary steps, I am sure 
much more money will be obtained by the 
Government than by the voluntary donations. 
After all, what does Rs. 10 crores or Rs. 15 
crores mean? How does it meet the situation? 
The requirements of the situation are much 
more. I am told that our defence expenditure 
may go up to Rs. 1,000 crores a year. At pre-
sent it is only Rs. 380 crores. How are we to 
make up the remaining Rs. 600 crores or so? 
By realising the arrears alone you can get 
about Rs. 300 crores. This is due to the 
Government and it must be realised. 

(Time bell rings) 

I would conclude here by suggesting some 
steps for effecting economies. We have to 
take steps for effecting economy particularly 
in the matter of constructions and the giving 
of contracts in which we lose considerable 
amount of money. During the emergency we 
shall have to spend a lot of money in certain 
directions and so we must devise ways and 
means to economise. Instead of the present 
system of calling for tenders which is neither 
conducive to economy nor efficiency, we 
should have some other system.   I have 
referred to this matter 

more than once before and there are also the 
recommendations of the committee of the 
representatives of the important Ministries. 
Those recommendations have not been given 
effect to. So I would suggest instead at having 
this tender system, you may set up a small 
committee to devise & system by which the 
maximum amount of saving could be effected 
in construction. A system should be worked 
out in which there is no scope for corruption, 
bribery or inefficiency. 

THE DEPUTY CHAIRMAN: The House 
stands adjourned till 2 P.M. 

The House  then adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at two 
of the clock, THE DEPUTY CHAIRMAN in the 
Chair. 
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SHRI DAHYABHAI V. PATEL: Madam 
Deputy Chairman, the Bill that is before us 
has been brought forward by Government in 
this emergency for certain specific 
purposes—the exemption of 6J per cent. Gold 
Bonds, tax rebate on contributions made to 
the National Defence Fund and relaxation of 
the provisions regarding deduction 
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of tax at source from the interest paid to 
individuals resident in India on the National 
Defence Bonds and the Gold Bonds.   This is 
the limited scope of the Bill; these are the   
three    provisions. Unfortunately, beginning 
with the first speaker the House has gone off 
at a tangent completely.    This is not    an 
expropriatory measure.    If the   Government 
wants to expropriate gold as my hon.   friend 
who sits on my right wants the Government to 
do—I do not think that the Government is 
thinking of any such thing at present—the 
Government, I am sure, will boldly come 
forward and say so and if    such    an 
emergency comes there   will    not be 
anybody in the House who    will not support    
the    Government    if such a situation    
arose.     But  today  we are neither discussing 
that situation nor the measures that have been 
contemplated by my friend, Mr. Bhupesh 
Gupta, or some of    those   who   followed   
him. The question of gold   and   the    gold 
required  by  the  Government can  be settled 
in many many ways; it is not by making a law 
like    this    or    by expropriatory measures. 
The Government    has    the     means,     has      
the resources,      has      the        information 
to know    the     people      who     have gold 
and the Government    can   deal with them in 
a persuasive manner. If we could persuade the 
princes to give up their rights to rule over 
people in a most despotic manner in a time of 
crisis, I am sure the Government has got 
people capable enough to appeal to their 
patriotism to come    forward with gold if it 
requires it, to appeal to those  same  patriotic  
people    who surrendered  their  powers  not  
at the point of the sword but because of their 
patriotism,  their spirit, their love for the 
country.   The appeal was made in the name 
of their love for the country at a time of crisis 
which    we    were facing at that time and 
they came forward readily.    It is just only a 
question of making a similar appeal to them in 
an appropriate manner at the appropriate time 
and I am sure they   will come forward.   It is 
not only gold. My friend referred to the hon.    
Member 

who sits next to me, the Maharajah of Jaipur. 
He has himself volunteered his personal 
services; his sons are already in service. 
Madam, whether it was out of order or not, I 
do not think it became the dignity of the House 
or was in good taste to refer to these people in 
the manner in which my friend sitting here did. 
He was quiet for quite a few days when they 
were not decided as to what attitude their party 
was going to take and now for the last few 
days they have become loud supporters of the 
Government professing their loyalty. It is all 
right that the Prime Minister has accepted their 
loyalty but why should they parade it in 
season, out of season, rightly, wrongly, in 
every measure. It seems they have some doubts 
in their own mind and they want to convince 
the people when they are not able to convince 
themselves of their loyalty. Therefore they are 
adopting these tactics. May I, Madam, with 
your permission, once more repeat to the 
friends sitting on that bench not to be taken in 
either by the loud voices on this side of 
communism or the loud voices of communism 
under the garb of the Congress to take any 
such measures? Appeal to the patriotism of the 
people and this country will come forward and 
give you any sacrifice that you want as they 
have done in the past. Madam, I support the 
measure. 

SHRIMATI TARKESHWARI SINHA: 
Madam, Deputy Chairman, I am grateful to the 
Members of this House who have supported 
this Bill but unfortunately a few of the 
Membera who have spoken have gone comple-
tely beyond the scope of the present Bill. The 
present Bill is concerned only with the 
contributions that would be made to the 
National Defence Fund and the concession that 
would be provided to the Defence Bonds and 
the Gold Bonds. I cannot appreciate why the 
hon. Mr. Bhupesh Gupta went completely 
beyond the purview of this Bill and indulged 
in a general observation or analysis of what he 
thinks should be done    but 
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the hon. Member who has spoken last has 
already replied to him that    the scope of this 
Bill is not to expropriate anything and this is 
not the proper  opportunity  or  time,  when     
the country     itself  is  being so generous about 
the donations, when the country it  self  is  
coming  forward,  when  the people of the 
country are themselves emotionally so much    
involved    with raising resources—and I think 
it    is unfair  on  the T>art  of     anybody—to 
discriminate between  one section    of the 
society and another.    What    we would like to 
do is to   mobilise the resources and goodwill of 
all sections of the society and for the way they 
are doing,  for the way they  are coming 
forward now,     we     should    express 
wholeheartedly our gratitude to them. It is no 
use saying that some people have not come 
forward and that they are not falling according 
to the National pattern.  So far as this  approach 
is  concerned,  the country has     gone even    
beyond the expectations    that anybody had 
about this country and the people. 

Mr. Bhupesh Gupta said that there should 
have been a measure of compulsion in this 
collection of gold but he seems to forget that 
nobody    can say what quantum of gold 
belongs to which class of society.    I come 
from a village, Madam, and I know the con-
ditions of the village.   I think it is not really 
fair to mention, but everybody knows that 
quite a substantial amount of gold is lying 
with the middle class people and the   lower   
middle    class people.    Every house must be 
having a few tolas of gold.   Even the poorest 
of the poor, the moment they    have some 
savings, would just go and buy a nose ring.   
That is the fascination for jewellery and in 
this class of people the fascination for 
jewellery is more. 

It is not unusual to hear it from the people 
and I think it has been a very common 
practice to invest in gold. Only in the 
situation which is created now that people 
are talking with a little feeling of uncertainty 
about gold. Otherwise, it is thr uiually 
understood 

phenomenon that in the villages also they think 
that gold is the safest form of investment, 
because the value   of gold has appreciated very 
much, compared to the original investment they 
have   made.     Secondly,   from   time 
immemorial it has been kept   as   an object of 
safe investment, that is, even if the investment 
does not increase the wealth, at least it keeps 
the   wealth, that they have earned safely. 
Therefore, if we start talking about compulsion    
and    expropriation,    let    us realise the 
implication of that.   If we start touching   the   
pockets    of    the people and take gold by 
force,  what will happen?   We cannot 
discriminate between one pocket and another. 
How many people will be affected by   it? How 
much panic will be created in the country?    I 
do not think    the    hon. Member would ever 
ignore the    fact that any such panic in  the    
country would be most unfortunate at a time 
when we need the solid unity of the country, 
not only in the physical sense, but also in the 
emotional    approach. Therefore,  any sense of    
unnecessary panic   should     be   avoided   in    
this country.    All the same, even without 
indulging in such practices, I think, we can 
mobilise gold   in    various    other ways.   I 
would have very much appreciated it if hon. 
Members   had come forward with certain 
reasonable arguments and   a constructive    
approach, giving us some idea    about    how    
to really  mobilise  without  affecting jhe 
morale of the people.    Unfortunately, not 
many suggestions have come with regard to it.   
But I would like to mention this fact that the 
Finance Minister has been seized of the 
problem    and he is seriously considering what 
steps he should take so that gold prices may not 
be kept at the high level at which they are 
operating today.     Secondly, smuggling should 
be stopped completely.   The House would 
appreciate the feelings of mine when    I    say    
that probably you would never expect me to 
give out certain things about which I should not 
indulge in arguments. And I have no right to 
give    information unless and until we take a 
basic decision on those matters and at the 
proper 
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official announcement is made. The whole 
matter is under senous consideration by this 
Ministry and I can tell the House that it seems, 
at least the feeling has started, that the 
problem is within their grip. I would not say 
more than this. I think very soon Members 
will have no cause for dissatisfaction so far as 
this is concerned. 

Assessment of gold is also being made on a 
lot of presumptions. It is not that the Reserve 
Bank conducted any survey like that. One of 
the officers of the Reserve Bank on some 
premises that he could collect indi-dually made 
a statement and that has stuck in the country. 
Everybody talks about Rs. 4,000 crores worth 
of gold lying hidden. You talk on that 
assumption and the hon. Member sitting there 
asked' about how much assessment the 
Government can have about the possible 
collection under Gold Bonds. We cannot enter 
into any such assessment unless and until we 
know how much gold is lying, in which 
capacity and in what direction. We have no 
information about that. There are no data 
available on which we can base our calcula-
tions, because we cannot talk on presumptions. 
It is very difficult for anybody, more so far the 
Government, because when the Government 
cornea out with a declaration it should be 
definite. It should not be questioned so easily. 
We should be in a position to give a 
categorical answer that we made this 
assessment and this is the estimate that we 
made about the collection. But I am not so 
pessimistic about Gold Bonds as some hon. 
Members have felt. The Gold Bonds, as they 
are, have been put out on very reasonable 
criteria. We have no other alternative but to 
buy gold from anywhere. We want to buy gold 
at the rate of Rs. 62-50 nP. a tola, because we 
are under an obligation to the International 
Monetary Fund. Whatever we do, we have to 
take one basic fact into consideration.   Thi3 is 
the only price at which 

we can purchase gold in    the    open market or 
from anywhere else.     So, what else could 
have been done.    In order to bring out every 
piece of gold we have announced a very 
handsome rate of interest and also some    tax 
concessions like no tax on     capital-gains, no 
wealth-tax.   As I said in my original speech, 
even in respect     of income-tax  we have 
given this  concession that the tax will not be 
deducted at source.    It will be calculated on 
the annual assessment of the individual.    
Therefore,   they  will     not have to pay the tax 
and then get an exemption    certificate.    This    
is    the concession that has been given to that 
class of people who are not tax-paying but who 
have to pay the tax at the time of collections, 
because of a certain pattern operating in the 
country.    Therefore,  I do  not think that the 
Gold Bonds as such, as they are in existence 
today, could have    been improved upon in any 
way.    It    has been brought out     after    
deliberate thinking and probably the hon. 
Member  may not  realise  for  how  many 
months we have pursued this matter. We felt 
that if we brought out a certain proposal it 
should not die an infant's death.    It should not 
have any unfortunate repercussions after it has 
been  brought     forward.    Therefore, after  
considering  all   the pros     and cons we 
decided1 to    bring    forward these Bonds.   
Let us not take this one month only.   This 
period of one month has been one of exception, 
fear, nervousness,  everything mingled     toge-
ther.    People in their saner moments would  
think  that it is  a very good investment to buy 
Gold Bonds.    Probably they may be a little 
hesitant and they may be watching the market 
and its fluctuations.    If the gold     price* 
come  dowm  and  remain  at  a  lower level,  I 
am sure you will  find    th« response 
increasing very rapidly. They are just marking 
time.    In India wft are basically a very 
cautious people, even ordinary people.    It is  a 
different matter that he donates sums for the 
defence of the country,     but he does that with 
a sense of sacrifice,   I am not talking about 
that,    because 
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there the advantage or disadvantage does not 
matter very much. But those people who want 
to invest it on reasonable investment terms 
must be marking time, just looking to the mar. 
ket fluctuations and how the market operates. 

Then, another hon. Member who spoke 
there said that the gold market should be 
closed or it should be stopped completely and 
there should be no sale or purchase of gold. 
The hon. Member probably knows that in spite 
of the fact that the purchase and sale of gold 
has not been stopped, the gold market is 
completely dead, so to say, these days. Now, I 
heard it from some of the jewellers. They said 
"Nobody comes to us. What they axe doing is 
they take their gold to the goldsmiths who 
have no gold of their own. They just charge for 
making the jewels. They are making the 
jewels. They get back the same quantum of 
gold, no more and no less, and pay them the 
charges for making the jewels." The hon. 
Member here, sitting behind me is a veteran 
Member from Rajasthan. When the hon. 
Member, Mr. Saxena, was speaking, he came 
and told me that so far as Rajasthan was con-
cerned   .   .    . 

THE DEPUTY CHAIRMAN: He did not 
tell the House. 

SHRIMATI TARKESHWARI SINHA: He 
whispered to me pointing out that in Rajasthan 
actually what is happening is that gold is 
going out rather than being brought in, 
because of the fear of the prices further going 
down. Let the country really realise , . . 

SHRI BHUPESH GUPTA: Do I understand 
that the princesses of Rajasthan are going out 
nowadays? 

SHRIMATI TARKESHWARI SINHA: I do 
not know what kind of people are sending the 
gold, I am not in a position to say that. That is 
what he told me, that it has come to his notice 
that gold rather than being brought inside is 
now trying to    go 

out. That is something that has to be reckoned 
with if it is a fact. Why? Because the prices 
have come down and people are a little 
uncertain about the gold prices. Therefore, this 
sort of panic is there. I am sure that if the 
Members of this House, the Members of the 
other House and the leaders of public opinion 
will co-operate with us, we shall see that the 
gold prices do not go up, and that way it will 
help in increasing the sale of Gold Bonds 
because then the Gold Bonds will be a very 
good source of investment. 

So far as the figures which the hon. Member, 
Mr. Saksena, asked are concerned, I have got 
the figures up    to 8th December 1962; that is, 
37,195 tolas of gold have been contributed to 
the National Defence Fund as a contribution;  
Rs.  31-06 lakhs worth of Gold Bonds have 
been sold, that is, this is the amount which is 
paid in the shape of bonds after assaying the 
gold. An ornament may be given in exchange 
for a Gold Bond.    Now, Government cannot 
pay the full value of the ornament because that 
may have a little lesser value than the 
recognised fineness of gold.    Therefore,  that is 
the value of the Gold Bonds which have been 
sold.   That comes to 49, 645 tolas of gold, 
which has come 'from sale of Gold  Bonds.    I  
always   admire     the hon. Member, Mr.  
Bhupesh    Gupta's eloquence. It pleases the ears 
all right, though  it may  not  please  the  com-
monsense and reason very much. He talked  
about the princes and    their gold.    The  hon.  
Member should  not be uncharitable with 
people who have come forward with their 
contributions. Some of the    princes have    
already come forward with the decent contri-
bution, and we should not think that they have  
exahusted  all     their     resources and that they 
would not come forward  any more.    The hon. 
Member tries to approach them in a differ-ernt 
spirit.    I think the results will be much better if 
we do not criticise them on the floor of the 
House like this.   It is much better for every one 
of us in this country to approach our 
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[Shrimati Tarkeshwan Sinha.j neighbours 
and brothers, to whatever political party they 
may belong, with a feeling of emotional 
appeal rather than criticising them. The 
princes have come forward with their contri-
tutions   .   .   . 

SHRI BHUPESH GUPTA: Are you pleased 
with that? 

SHRIMATI TARKESHWARI SINHA: I am 
not pleased but I am not pessimistic like you. 
I am not pleased at all. The more the country 
can give the better it will be. The more every 
•ection of society gives the better it will be 
for the country. Nobody can be really pleased 
by the resources that we have been able to 
collect so far. Otherwise if we get pleased 
with these, we would not get very far. 

SHRI BHUPESH GUPTA; May I know 
from the hon. Minister who is neither pleased 
nor displeased, how much gold has come 
from the princes as we understand them? 

SHRIMATI TARKESHWARI SINHA: Well, 
gold and foreign exchange, both we have to 
take into account. Some of the princes have 
already given donation of foreign exchange 
as well, the foreign exchange which is lying 
there in foreign countries in the foreign 
banks. They have given foreign exchange 
contributions I do not have the figures now, 
but if the hon. Member wants, I can give 
them. 

SHRI BHUPESH GUPTA: I can give you 
the figures. According to your statement on 
the floor of this House or that House the 
foreign assets of Indians were declared as 
amounting to about, including those of the 
princes, Rs. 67 crores and odd lakhs. I would 
like to know how much of it has been placed 
at the disposal of the Government. What 
about the gold here held within the country, 
and how much of it has come from them? 

SHRIMATI TARKESHWARI SINHA: I do 
not have this information at the 

present moment in my hands, but it the hon. 
Member wants it, I can supply that 
information to him individually. 

SHRI BHUPESH GUPTA; I would very 
much, like, Madam Deputy Chairman, the 
hon. Minister to kindly supply us the 
information as to the quantity of gold or value 
of gold which they have received from the 
Indian princes I have got the list of princes   .   
.    . 

SHRIMATI TARKESHWARI SINHA: I 
would supply him, Madam. 

THE DEPUTY CHAIRMAN: She is giving 
you the assurance. 

SHRIMATI TARKESHWARI SINHA: The 
House I think knows about that. Most of the 
Members are not anxious about that because 
they know about that.   If you want, I will 
supply that. 

SHRI BHUPESH GUPTA: If the House 
knows, I will also know. 

THE DEPUTY CHAIRMAN: She would 
supply the information. You carry on with 
your speech. 

SHRIMATI TARKESHWARI SINHA: We 
expect that they would come forward with 
more and more co-operation, with more and 
more donations, with more and more 
contributions. What I wanted to say is this. 
This is not the way really to approach and to 
appeal to the statements of the people. The 
statements of the people can be appealed to 
with more reasonableness. 

SHRI BHUPESH GUPTA; How many 
ounces of gold have you got from the Nizam? 

THE DEPUTY CHAIRMAN: You cannot 
work down to ounces and grams. Will you 
please allow her to speak? 

SHRI BHUPESH GUPTA: Then the charm 
will be lost 
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SHRIMATI TARKESHWARI SINHA: Some of 
the hon. Members who spoke on this Bill 
pointed    out that   more taxes should be 
levied, and Government is aware of the 
sentiments of the House.    Last  time  when  
we     were piloting the Supplementary 
Demands and the Appropriation Bill, the 
House was unanimous in asking the Govern-
ment to go in for more collections because the 
country was in a mood to pay.    That is a great 
encouragement to the Government to go in for 
collection  of  whatever resource we     may 
get, but this is neither the    suitable time nor 
the suitable opportunity to give an indication 
of    what we    are going to do.   The House 
will assemble and  the Members  will hear a 
full account from us of what we are thinking 
of doing for mobilising more resources. 

I do not think any other point was raised 
in regard to this Bill. I have replied to some 
of the general observations of the hon. 
Members, and before I conclude I would 
certainly say that some of the suggestions, 
which have been made on the floor of the 
House, will be given due and serious 
consideration. 

SHRI M. GOVINDA REDDY (Mysore); I 
would like to know from the Minister 
whether the various steps which the 
Government are contemplating to bring 
down prices of gold will have the effect of 
allowing gold to be smuggled out of India. I 
think she is aware of what appeared in the 
newspapers two or three days ago that a lot 
of gold has already been smuggled into 
Pakistan from India. I would like to be 
reassured on this point. 

SHRIMATI TARKESHWARI SINHA: 
Certainly we shall see that nothing like that 
happens. Otherwise our whole purpose will 
be defeated. 

THE DEPUTY CHAIRMAN: The 
question is: 

"That the Bill further to amend the 
Income-tax Act, 1961, and the Wealth-
tax Act, 1957 as passed by 

the Lok Sabha, be taken into consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN: We shall 
now take up the clause by clause 
consideration of the Bill. 

Clauses 2 to 5 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRIMATI TARKESHWARI SINHA: 
Madam, I move; 

"That the Bill be returned." 

The question was put and the motion ioas 
adopted. 

THE MANIPUR (SALES OF 
MOTORSPIRIT AND 

LUBRICANTS)TAXATION BILL, 1962 

THE MINISTER OF SHIPPING IN THE 
MINISTRY OF TRANSPORT AND 
COMMUNICATIONS (SHRI RAJ BAHADUR) 
: . Madam Deputy Chairman, I beg to move: 

"That the Bill to consolidate and amend 
the law relating to the levy of a tax on sales 
of motor spirit a.d lubricants in the Union 
territory of Manipur, as passed by the Lok 
Sabha, be taken into consideration." 

Madam, tax on motor spirit and lubricants 
in Manipur is at present levied under the 
Assam (Sales of Motor Spirit and Lubricants) 
Taxation Act, 1939. This Act was extended to 
Manipur by the then Durbar of Manipur in 
1940. Since then, the rates in Assam have 
been substantially increased from time to 
time. The amending Act of 1955, the Assam 
Enactment (Amending) Act, 1955, raised 
them considerably. However, ever since 1940, 
the rates in Manipur have continued 
unchanged. So, we have  come forward  with  
this  parti- 


